
 
 

WP(C) No. 406/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

04.02.2015 
 
  Ms. S. Sinha, learned counsel on behalf of Mr. B. Sharma, 

learned counsel appearing for the petitioner prays for adjournment. 

  Prayer is granted. 

  List this case for motion on 13.02.2015. 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C)No.74/2014 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

04.02.2015 

   

  Heard in part. 

 List this case on 11.02.2015.   

    

      JUDGE 

Lam 

 

 

 

 

 

 

 



Cont. Cas (C)No.20/2014 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

04.02.2015 

 

  As per the order of this Court dated 15.12.2014, the respondent 

No.3 appeared in person before this Court. 

  Mr. ND Chullai, learned Sr. GA appearing for the State 

respondent submits that after registration of the FIR in pursuance of the 

order of this Court dated 24.09.2013 passed in WP(C)No.(SH)347 of 2005, 

the investigation had already been started and the investigation is likely to be 

completed very shortly. The respondent No.3, who appeared in person 

before this Court submitted that the investigation of the case has not been 

handed over to the new officer and the investigation of the case is being 

completed very shortly.  

  In this regard, the Court put pointed question to the respondent 

No.3 as to the time requires for completing the investigation and the 

respondent No.3 answered very clearly that the investigation of the case will 

be completed within a period of one month from today. In such 

circumstances, the respondent No.3 is to appear in person before this Court 

along with the up-to-date report of the investigation i.e. completion of the 

investigation on 09.03.2015 at 10:30 AM. 

List this case accordingly on 09.03.2015.  

    

      JUDGE 

Lam 

 

 

 

 



Cont. Case No.1/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

04.02.2015 

 

  Office note dated 30.01.2015 indicates that steps had been 

taken for service of notice to the respondents No.1 & 2 by registered post 

with AD. 

 Await service report. 

 List this case on 25.03.2015.   

    

      JUDGE 

Lam 

 

 

 

 

 



MC (WP(C)No.140/2014 
In WP(C)No.168/2014 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

04.02.2015 

   

  In view of the order passed today in WP(C)No.168/2014, this 

misc. case also stands disposed of. 

    

      JUDGE 

Lam 

 

 

 

 

 

 

 

 



WP(C)No.35/2014 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 

04.02.2015 

   

  Ms. A Kharumnuid, learned counsel appearing for the petitioner 

prays for listing this case on 09.02.2015. 

  Prayer is granted 

 List this case on 09.02.2015.   

    

      JUDGE 

Lam 
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AB No. 1/2015 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
 
04.02.2015 
 
  Heard Mr. K. Paul, learned counsel appearing for the 

petitioner and Mr. R. Gurung, learned PP for the State. 

  It is the submission of Mr. R. Gurung, learned Addl. PP 

appearing for the State respondent that once the competent Court i.e. 

Additional District Magistrate, Khliehriah, East Jaintia Hills District, had 

granted the interim bail vide order dated 29.10.2014 on an application 

under 438 CrPC filed by the petitioner with the condition that the 

petitioner is to appear before the I.O. for a period of 1 (one) week from 

the date of passing the order and to cooperate with the investigation. 

But according to Mr. R. Gurung, learned Addl. PP, the petitioner only 

once appeared before the competent authority.  

 

Mr. K. Paul, learned counsel for the petitioner by 

referring to the order dated 21.11.2014 passed by the competent 

authority contended that the petitioner was to appear before the I.O. 

for a period of 1 (one) week from the date of passing the order and as 

such, the petitioner misunderstood that he had to appear before the 

I.O. only once.  Under such misunderstanding, the petitioner was not 

appearing before the I.O. on the other dates fixed for his appearance 

before him. Mr. K. Paul, learned counsel appearing for the petitioner 

also further contended that the petitioner is ready to comply with any 

condition imposed by the Court in the order for pre-arrested bail under 

Section 438 CrPC. However, this Court is of the considered view that 

such submissions are to be made before the learned Additional 

District Magistrate who had once passed the interim bail order. In 

such circumstances, the petitioner is directed to approach the learned 

Additional District Magistrate, East Jaintia Hills District by filing a fresh 

bail application under Section 438 CrPC within a period of 3 (three) 

weeks from today and learned Additional District Magistrate on receipt 

of the said bail application, may pass appropriate order after perusal 

of the case dairy and bail application. 

 



2 

 

In the interregnum i.e. 3 (three) weeks from today till 

25.02.2015, the petitioner, if arrested by the investigating agency, 

shall be released on bail with PR bond of Rs. 10,000/- (Rupees ten 

thousand) only with one surety of the like amount subject to the 

satisfaction of the concerned Judicial Magistrate. 

However, it is made clear that this interim arrangement 

for bail shall not stand in the way in deciding the fresh bail application 

under Section 438 CrPC by the learned Additional District Magistrate, 

Khliehriat, East Jaintia Hills District. It is also further made clear that 

this interim arrangement for bail will be valid only up to 25.02.2015. 

 

 

  JUDGE 

Sylvana 
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AB No. 2/2015 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
04.02.2015 
 
  Heard Mr. K. Paul, learned counsel appearing for the 

petitioner and Mr. R. Gurung, learned PP for the State. 

  It is the submission of Mr. R. Gurung, learned Addl. PP 

appearing for the State respondent that once the competent Court 

i.e. Additional District Magistrate, Khliehriah, East Jaintia Hills 

District, had granted the interim bail vide order dated 29.10.2014 on 

an application under 438 CrPC filed by the petitioner with the 

condition that the petitioner is to appear before the I.O. for a period 

of 1 (one) week from the date of passing the order and to cooperate 

with the investigation. But according to Mr. R. Gurung, learned Addl. 

PP, the petitioner only once appeared before the competent 

authority.  

 

Mr. K. Paul, learned counsel for the petitioner by 

referring to the order dated 21.11.2014 passed by the competent 

authority contended that the petitioner was to appear before the I.O. 

for a period of 1 (one) week from the date of passing the order and 

as such, the petitioner misunderstood that he had to appear before 

the I.O. only once.  Under such misunderstanding, the petitioner was 

not appearing before the I.O. on the other dates fixed for his 

appearance before him. Mr. K. Paul, learned counsel appearing for 

the petitioner also further contended that the petitioner is ready to 

comply with any condition imposed by the Court in the order for pre-

arrested bail under Section 438 CrPC. However, this Court is of the 

considered view that such submissions are to be made before the 

learned Additional District Magistrate who had once passed the 

interim bail order. In such circumstances, the petitioner is directed to 

approach the learned Additional District Magistrate, East Jaintia Hills 

District by filing a fresh bail application under Section 438 CrPC 

within a period of 3 (three) weeks from today and learned Additional 

District Magistrate on receipt of the said bail application, may pass 

appropriate order after perusal of the case dairy and bail application. 
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In the interregnum i.e. 3 (three) weeks from today till 

25.02.2015, the petitioner, if arrested by the investigating agency, 

shall be released on bail with PR bond of Rs. 10,000/- (Rupees ten 

thousand) only with one surety of the like amount subject to the 

satisfaction of the concerned Judicial Magistrate. 

However, it is made clear that this interim arrangement 

for bail shall not stand in the way in deciding the fresh bail 

application under Section 438 CrPC by the learned Additional 

District Magistrate, Khliehriat, East Jaintia Hills District. It is also 

further made clear that this interim arrangement for bail will be valid 

only up to 25.02.2015. 

 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 36/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

04.02.2015 
 
  Mr. M. Haldar, learned counsel, on behalf of Mr. K.C. 

Gauta, learned counsel appearing for the petitioner prays for passing 

over this case after 1 (one) week as Mr. K.C. Gautam is now in 

disposed. 

  Prayer is granted. 

  List this case on 18.02.2015. 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 181/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

04.02.2015 
 
  Learned counsel for the petitioner prays for adjournment 

of this case with the consent of learned counsel for the respondents. 

  Prayer is granted. 

  List this case on 18.02.2015. 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 266/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

04.02.2015 
 
  Mr. M. Haldar, learned counsel, on behalf of Mr. K.C. 

Gauta, learned counsel appearing for the petitioner prays for passing 

over this case after 1 (one) week as Mr. K.C. Gautam is now in 

disposed. 

  Prayer is granted. 

  List this case on 18.02.2015. 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
 

WP(C) No. 405/2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 
 
 

04.02.2015 
 
  Ms. S. Sinha, learned counsel on behalf of Mr. B. Sharma, 

learned counsel appearing for the petitioner prays for adjournment. 

  Prayer is granted. 

  List this case for motion on 13.02.2015. 

 

 

  JUDGE 

Sylvana 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


